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ORIGINAL APPLICAT]ON NO. 52/2024
IN THE MATTER OF

NAV]OT SINGH SIDHY anp OTHERS
Vs

STATE OF PUNJAB AND OTHERS,

Subject- Non compliance of order dt. 20

/04/2025 in matters regarding OA
52/2024 Navjot sindhu and others vs S

tate of Punjab.
Sir,

It is submitted as u’nder:—

1) That Principal bench National green tribunal passed an interm order on
20/04/2025 as following under:-

In this original application (OA), the Tribunal is considering the
complaint of the Applicant about the illegal sand mining in Roop Nagar
District in Punjab. The Applicant has also questioned the District Survey
Report (DSR) for Roop Nagar prepared in 2022.

2. That So far as, the issue of DSR is concerned, the reply dated 31.03.2025
ﬁled on beha]f of the Respondents No 2 and 5 reveals that the DSR for
Roop Nagar was approved on 27.12.2022 but on review the inaccuracies in
the data mentioned in the DSR was noted and the amended DSR was
prepared. The amendment made in the DSR were not placed for public
hearing, as required in law which has been admitted in the reply dated
31.03.2025 as under:-

11. That it is humbly submitted that the DSR for District Rupnagar

was initially approved on 27.12.2022. However, during routine review
and operations, certain inaccuracies in the data were noted and to

correct the record, the Department of Mines & Geology submitted
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-observational inconsistencies,

amended DSRs for econsideration and approval to the State
Environmental Impacy Assessment Authority, Punjab (SEIAA) on .
occasions. These receiveq fresh recommendations from the State
Expert Appraisal Committee (SEAQ), and the amended DSRs were

approved on 17.08.2023 and 15.07.2024. True copies of the letters

dated 17.08.2023 and 15.07.2024 are annexed as Annexure R-3 and

Annexure R-4 respectively.

12. 1batitis respectfully submitted that the amendments made in
the District Survey Report (DSR) of District Ropar are minor and
primarily clerical in nature. The revisions were necessitated due to
typographical errors, and
discrepancies found during verification with official records. For
instance, changes in Area of Sub-Divisions (Table 1):

a. The observed total area of sub-divisions was 1356 sq.

km, which was corrected to 1367.29 sq. km. This reflects a

0.83% increase, attributed to adjustments based on official

records from respective Sub-Divisional Magistrates (SDMs).

b. The total river/stream length as per the original DSR was

366.0 km, while the corrected length is 339.08 km. This results

in a 7.36% decrease, reflecting precise field survey data and
re;r;o;ing overestimations in the earlier réport. The arhéndmeﬁts
neither alter the fundamental structure of the DSR nor introduce
any major modifications in its key aspects

13. The corrections ensure factual accuracy and compliance with
authoritative data sources. Therefore, these revisions should not be
considered massive but rather necessary refinements to enhance the
accuracy and reliability of the DSR.

14. That it is pertinent to mention that the amendments carried out
in the approved DSR were with regard- to some calculation and clerical

mistakes. The list of.changes made in the approved DSR is attached.
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ublic domain, and that
applicants have also not demonstrate

any specific harm suffered.
XXX XXX XXX

16. That to remedy the above Situation, in accordance with order
dated 17.03.2025 passed by this Hon'ble Tribunal, the Department of
Mines & Geology. Ropar has submitted the amendments, approved
vide letters dated 17.08.2023 and 15.07.20#4 m ti’1e DSR in the public
domain vide letter no. 1288 dated 27.3.2025. To ensure public
participation, notifications were published in widely circulated
newspapers such as Ajit Punjab, The Tribune., Jagbani, Punjabi

Tribune, and others. A true copy of letter no. 1288 dated 27.03.2025

is annexed as Annexure R-6. True copies of the newspaper

publications are annexed as Annexure R-7.

3. The above report states that the DSR would be placed in public
domain and the comments will be considered. The amendment made in the
original DSR are reflected in Annexure-5 (page 1962) and this annexure
runs in as many as 7 pages containing number of changes. Hence, we are
of the view that a large number of changes were made in the original DSR
without public hearing. This also makes it clear that that the original DSR
approved on 27.12.2022 had numerous errors.

4. The subsequent reply dated 17.04.2025 filed by the Respondent No.

2 and 5 discloses that the in order to conduct river audit and
replenishment study respondelnts have entrusted the job to Indian

Institute of Technology (1IT), Ropar which has submitted t.he_.re.po‘rt‘s for the
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5. Learneq AAG
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Pbearing ¢, the State of Punjab has informed that
after the rece
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PLof repoyy the Supplement

vetteq, - i
d Lea hed AAG has further informed that public notice
IVIting objection ¢

ary DSRis in process of being
Prepared ang

sand/gravel /boulder mining in violation of the norms, which can result in

damaging the river ecology, is permitted in the meantime.

7.Since one of the question raised in the OA relates to the illegal mining

also, therefore, during the arguments, the issue came up concerning the

use of the illegally mined bolder and gravel by the stone crushers oper

ating
in the State of Punjab.

8. The Tribunal by a detailed order dated 10.12.2020 passed in Original

Application No, 57/2020 had taken note of the huge quantity of illegal sand

mining which was in progress in the State of Punjab and had issued the

following directions:-

“XXX XXX XXX .
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al mining, Its extent is to the
tune of more thap One crore MT |
voft

as shown by t} he value of more than 600 crores,
C n -
y the reports furnisheq to this Tribun

o al by statutory
authorities. There is g effective

action on the ground except paper
work of calculating compens

- Aton. Can such situation be allowed by
authorities if doctrine of bublic trust ang good governance are to be
followed. This should be Y€ opener for the authorities in the State of
Punjab but it seems thatl 10 altention is being paid to the same. There

is clear need for 1 . :
d for continuous evaluation and remedial action. It appears

that stand alone stone crushers have been allowed, without

permission for mining, possibly to avoid the requirement of

Environmental Clearance but, on the ground, mining is taking place to

feed such stone crushers. Establishment of such stone crushers is

thus against the spirit of requirement of Environmental Clearance. This is
resulting in not only loss of revenue but also damage to the

environment. It appears to be necessary in these circumstances that

the State/PCB revisits its policy of the consents under the Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 to stand alone stone crushers without
credible and effective data to ensure that raw material is not sourced

by illegal mining. In absence thereof, it is the State mechanism itself

which may be encouraging illegality. Moreover, there does not appear to be
any plan to enforce the ‘Polluter Pays’ principle by recovering the

compensation assessed, to prevent operation of illegal stone crushers.
8. We thus find it necessary to direct the State of Punjab to take
remedial action of suitably limiting the number of stone crushers as
per carrying capacity of legitimate source of raw material and taking
stringent action taken against the stone crushers not having
accountable sources of raw materials for stone crushing, A suitable
mechanism for the purpose may be evolved by the Chlef Secretary,

Punjab within one month from today and remedial action taken
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"€ months thereafter.”
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I Chief Engineer appearing virtually has

~S Opel.al. . o o i i
gravel and bolqe, 55 rires Mg in the State of Punjab are getting
!

ial from adjoining States and no illegal
Statement, we direct th ' Progress in the state. To cross check this
tabulated f : ®State or Punjab to file the full particulars in the

ated form dlsclosing the nameg and location of the stone crushes
operating in the District R

o ) .
o Ob Nagar, their source of raw material, the
electricity bills, of 1ast one

up in that area after taking into account the existing carrying capacity
10. The Punjab Pollution Control Board (PPCB) will also submit a report
disclosing the compliance of the CTO conditions by the stone crushers and

also disclose if ambient air quality in the area and the carrying capacity
examination by the PPCB. Let the report in terms of the above be filed by
the concerned Authorities within a period of six months.

11. List on'20.08.2025.

2. That "It is submitted that even the original District Survey Report (DSR),
approved on 27.12.2022, was never subjected to the mandatory process of
public hearing. The said DSR was approved without adhering to the due
procedure of public consultation as prescribed under Clause 4.1.1(P) of the
Ministry of Environment, Forest and Climate Change Guidelines, 2020."

Itis evident from the Hon'ble NGT's order that the original DSR
approved in 2022 contained numerous errors, which had already been

brought to the notice of the SIAA and other competent authorities from time
to time." by the applicants,

3. Ongoing Illegal Mining in the State of Punjab, Particularly in District
Rupnagar,
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Itis resnectfully s

rampant in the State of p _uhmitted that illegal mining activities are still
ParﬁkaﬂlDeSDherep hiab | al and in District Rupnagar in
- ) ev >
There appears to be d concerns, such activities continue unabated.
crushers, the concerneq d Nd visiple nexus between the operators of stone
; X Cpar . . . .
Punjab, which hag facilinte‘i t'Ments, and officials of the Government of
< > C

the Continuation of these unlawful acts.
In support of this

5 asserty 3 ) y i
of registered FIRg are bej tion, relevant national news reports and copies

ng a . .
§annexeq herewith as evidence.

As per the directions cOntained in Para No. 8 of the interim order dated
10.12.2020 passed by the Hon

— : ble Nationg] Green Tribunal in OA No. 57/2020,
specilic instructions were issyeq with regard to controlling illegal mining

18 capacity of various sources of raw material,
ne crushers Operating in the region.

activities, assessing the carryii
and limiting the number of sto

However, it is submitted with concern that no effective or remedi
has been taken by the concerned authorities to assess the ¢

the different sources of raw materials feeding the crushers
years. Despite clear directions from the Hon’ble Tribunal t
of stone crushers, the situation on the ground reflects oth

al action
arrying capacity of
in the past five

o limit the number
erwise.

The Hon'ble Bench may be appalled to note that approximately 75 new
stone crushers have been granted approval by the concerned department in
the State of Punjab during the current financial year alone. Alarmingly, out of
these, around 50 crushers are located within Rupnagar District itself.

This is a clear violation of the spirit and intent of the Hon'ble NGT's
directions and calls for immediate intervention and compliance review.

5. That "As per the official data available on the Department’s website, the
total quantity of RBM reflected through Q-forms submitted by crusher owners
amounts to approximately 47 crore CFT. However, the intra-state availability
of RBM, as per the same source, is only 1 crore CFT. The applicant is
constrained to question the origin and legalily of the remaining 46 crore CFT
of RBM allegedly mined and submitted, which appears to be in gross
contradiction to the available official data."

Itis, therefore, most respectfully prayed that the original District Survey
Report (DSR) as well as the amended DSR are riddled with serious errors and
have been prepared and approved in gross violation of the norms and
procedures laid down by the Hon'ble National Green Tribunal (NGT), the
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Despite plaints, Ropar cops actsoft’ onillegal !
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mining accused; SSP says not in his notice

Lavur Monax

TRENNI DY SRR

ROPAR, JULY 23

At least on three occasions
since April, the Ropar palice
have either failed to register
a complaint or name any per-
sonin illegal quarrying cases
despite Mining Department
officials identifyving the
accused. according to docu-
ments available with The
Tribune.

The complaints were filed
following mids on multiple
locations along the Sutlej.

However, Ropar SSP gl
neet Singh Khuranna said the
issuewas not in his notice. The
SSP assured that he would
ook into the matter and take
appropriate action, if anyone
found guilty.

Deputy Commissioner Var-
jeet Singh Walia did not
respond to repealed phone
calls far a comment.

Meanwhile, a senior depart-
ment official hinled atl the

-

officials in some cases.

“Despite nsking our lives by
conducting raids to check ille-
gal mining in the night hours,
FIRs were not registered by
the palice,” the ofYivial said.

Earlier too, in a report pub-
lished in these columns on
July 20, The Tribune had high-
lighted that a case was regis-
tered with the delay of a
month in a similar instance at
Bhangla village in Nangal.

According to documents, the
Mining Department had filed
acomplaini with the police on
July 13 after officials raided
Motia Stone Crusher in
Anandpur Sahib’s Agampur
village. The raid was led by the
Anandpur Sahib SDM.

The complaint said those
present at the stone crusher
oould not produce any papers
1o shaw from where the mate-
rial was mined. Officials
demanded the registrationofa
case under the Mines and
Minerals (Development and

L 2 TN PR S N

However, till date, no FIR
has been registered.

The SSP said the FIR in the
case had not been registered
as the complaint was referred
back {o the Mining Depart-
ment with some queries.

In dnother case on the sime
date, a location was raided at
Algran village in Nangal. .

The raiding party accused
owners of the Aman Curshing
plant of illegal mining,

However, the quanium ol
mined material could not be
ascertained as the raid was
conducted in pitch of night.

Mining officials demanded
the registration of'acaseunder
the same Act against the
accused. The police registered
the FIR the next day against
unknown people despite min-
ing officials naming the
accused in their complaint.

On April 30, a Mining
Depariment team led by the
Nangal SDM detected illegal
mining along the Sutlej in

S tad e

The case in the matier was
repistered by the police afler
more than n month onJune 4.
However, the FIR was regis-
tered against unknown people.

Indiscriminate firing

at stone crusher

Bullets were fired indiserimi-
nately forat least 20 minutesat
a stone crushing unit in
Ropar's Nurpur Bedi follow-
ing a dispute over mining
rights between two groups last
night. According tothe police,
Beiharavillage panchayat had
allowed Gold Stone Crusher o
mine sand and other material,
much to the dislike ol the oth-
er group.

Miftedat it, over 20 members
belonging ta the other group
turned up outside the crush-
ing unitat Saidpur village and
opened indiseriminate firing
arcund midnight,

According to the FIR, the
firing continued for about
29 minutes and bullets
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FIRST | NEFORMATION REPORT
(Under Section 173 B.N.S.S)
ufas wuwr fadge
(Trar 173 .35 30 2w)
1. District (frg™): RUPNAGAR

P.S. (a27): NANGAL Year (\®). 2025

FIR No. (®T. 0113

Date and Time of FIR (323 03/07/2025 17:23 hrs
e} nra W) ECIERTE R TyY
2.SNo(s:l&) Acts (@gs) _Sections (warz)
1 MINES AND MINERALS 21(1) .
(REGULATION OF DEVELOPMENT)
- ACT 1957 ) w 81 R ———
2 MINES AND MINERALS 4(1)
(REGULATION OF DEVELOPMENT)
ACT 1957
3. (a) Occurrence of offence (muam ¥ wem):
1. Day(fe®): Intervening Day Date From  21/06/2025 Dale To 03/07/2025
{3dta 3): (3dla za):
Time Period Time From 12:30 hrs Time To  15:15 hrs
(At Dimee): (mt 3): (7t 3a):
(b) Information received at P.S.(a'@ Date 03/07/2025 Time 15:30 hrs
few e ynuz 3= <4 At w3 adt): (A (mut):
(c) General Diary Reference Entry No. 0186 Date & Time 03/07/2025 15:30 hrs
(daE Ay Woge) : (yfem2? w): (Fda w2 wmp) :
4. Type of Information (waardl # fam): Written
5. Place of Occurrence (wea wars ):
1. (a)Direction and distance from P.S. SOUTH, 13 Km(s) Beat No.
(ur2 T vl w2 fem): (dte o) :
(b) Address fiig 95z gae
(u3):
(c) In case, outside the limit of this Police Station, then
(s uwrzr qhur F wga 3 31)
Name of P.S District{State)
(a2 = Fm); (g (T ) ):
ANNEXURE-A3

NGT/NEW DELHI 11/08/2025
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6. Complainant / Informant (frafezaazr esEaa):
(a}Name (&™): o) vt frmts Sodh

(b}Husband's Name (3l &1 3m) : —

(c)DatelYear of Birth (waw Fdtamms): 2005

(o) UID No{amretal =, ): (d)Nationality(areediwar): INDIA
(1) Passport No. (umlaz .); Date of Issue (7 gaa # M)

Place of Issue
(vl @as e mavs );
(9)1d details (Ration Card,Voler ID Card,Passport,UID No.,

S.No. Id Type Id Number (uer= whw)
(wH &%) (uwrz T A fany )
1

(h)Address [ﬁ':'!}:
S.No. | Address Type IAddress
L(8A 3.} (U3 o famw) . 1] T

1 | Present Address w8 feam w3 U3 wiewa, UNKNOWN il meewa o ANANDPUR ;
- SAHIB,RUPNAGAR, PUNJAB, INDIA |

2 | Permanent Address  |mra feam w3 wigrferg »erd, UNKNOWN, it »woya mrfirs, ANANDPUR ‘
l _ | __ISAHIBRUPNAGARPUNJABINDIA
(i) Occupation (fd3r ):

0 Phone number Mobile

(2=125 B): (fees 5.):  91-9592000544
7. Details of known/suspected/unknown accused with full particulars
(rfasidelmfamra waam o yd 232 rfoz vaes ):

Accused More Than(Ma 2 &4 sprant & fa=ah);

' 8.No. |Name (&™) |Alias (Qua™) |Relative's ‘Permanent Present Address [ﬁﬂ%\‘ lru"}
U fmwer mAd [Famers Name : et fiis 7wre, |1, @it flfs 5= Bhalan, Taral
AEEZ oy Bhalan, Taraf Majara., NANGAL,
Majara. NANGAL, RUPNAGAR,PUNJAB, INDIA
RUPNAGAR,
e e | F‘UNJAB.INDIA_ . ]
8. Reasons for delay in reporling by the complainant/informant (farfrgaaaimasaaa owra
fodae gaa f¥a 2 @ ams);
9, Fg_rﬁgura@_u! properties of interest (T_ra'l‘u_? H‘ﬁ'?_!’? P‘__I‘E'__m."l}‘._
S.No. [Property Category Property Type (1ust [Nature of Description  [Value(in Rs/-
(5t &) (Hu i11) @ fam) Property (zoEn) ) (s (3 ) |
(Aieore & I
I . _ fesshy
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LLF.-l (»&h nre At 1)

10.Total value of property {In Rs/-)-wifeere 2 @8 E (g ¥99):

11.Inquest Report / U.D. case No., If any ({3 mithmr fadaz | u.8t.yzaz A, #ag ¥ 3 ):

S.No. {851 | UIDB Number (a »ret 3
2) | M= R)

12_First Information contants (@aT):
&a% vaun3," e fetl aora feam w3 vorfts »ene ot miaeya wive fem -z sse A wae 3 3
gt swfew Weifsa aas AT Quaas e wedt wimu 3 fsfime s 3 fa it 21/ 06/ 2025 = Uz
gore feg gote 9 3 ot swfew wtfaa <t dAfs€ =fras Idhiown redt Qa3 dAfsQ afsy @
mmmmmwﬁw(ﬁﬂﬁ 98783-06825 )z ga3 afow i3t fame w3
gt 5 fevaanznd ve3a € HHUZ At fifletsaw & st 21/ 06 /12025 it Sar gar 12:30
PM?WW@WWH@Q&T@W@WLEIS1 262905 ,76.362074 I35 Ifew mudl
my #ft & Efmr wer Q fa i@ 3 @eEa 120 de st X 60 g2 9t X 25 e Qv 9T ades
uerd! dtet uret arel 3 o3 i 2 &t fowoftsdt sF et ol 1w medt 3 3 ferfes agr 96 oyt
Taywz 2t il ot O faw ffe Ga3 I8t wiflfaa o fivarfes ao3 <8 o= o foow J ifem o798
frerfeg ggzr €8 €0 wigwg €33 wilfag 278t war 9@ 3 7wyt @ widfls oG O w2 o e
@53 wufenn &9 PMMR RULES 2 &difeams 599.Glg/Pb/2348/5262-B fudt 02/04/2013
wEd Wy © fega & miue wiftafas w39 fée weitfsa neth aaeret a9 © wiftama &3 38 95 |
kﬂm@ﬁm@ﬁﬂﬁﬁﬂ@fﬁ%ﬂﬂﬂﬂ?ﬁﬁﬁﬂﬁﬁéﬂw;ﬁﬁﬂwﬁ
wasdt War araeEl fdz 3t a8 1.fefez2, feams &t anft .3 W& ©ft S39pen SDAGu Wes
wend /&as w8 fsam an wetfsar Gu W& nadz fegma,uvma anft1 fsas ferame/gusam, 7=
faam v weftfsar ni3 fRBEH TBar, we wa3 fegwar v +t § GosT ¥ U339 sug 3287-88/ welfaar
fufz 21/06/2025 ¢ meu &9 meas w3 »arddt dar aged! i3 J # 12 aawardt feftamaid
WHOUS AT, 78 feamm an weifsa w3 MEEH Has #t g mes 3 margdt dar araee fag J +
w3 g vaymwa Ao fod watiar SDO wrfuw sars fomfuz gare t gote @ &y 09 awrfesy wrdfifsar
yraT sud 98,99,102¢ f&u 3 | it ws ft #at S wiet O fa B it 21-6-2025 @ 952 & wote @
feu 3t swfes wlfaar g ureht /t farrer e @ue JE fifaz #ft 3 Deepak Bansalift iar 3 afdft
Aaatd! ¥9d PB30R-0544f39 nr #t 3 Aar 3 awrfem wlfaar =&t sar o dar fewrfenr famp fiR
safen wetfaar 92t urdht arefl O ameredt JEwTom onmar vy et aret O 3 R feg awfes wdtfsar gt
€ fdu goe ardt 3 A 9 fa 99 agal A 3 Foard § g sarfewr famr 3 13 7 fea setw witfaa
Fa<Et ol 9 €0 9w vw Q9 gt U39 nawe vw ot Uz gge ay et e sardt ot 9 3
fere &5 fuz € J9 € 2,3femadt o5 G fom & it uz 3 3 fao3 adwg @& & wifls 3 Faeel J
3 Wt wefifaa fesmar & 8aft & fa fome fedu arael & e # 32 A swfew wetfsa 3 3 €9
&+ A 5600,700fFT verdt Ot 3 0= 8% owar, 3 der 2 tasdla 3 féug d afme gior @
A 7E 13 JE mrfow 12:45PM far 3 4R »ru o femem u3e rdY -afdeaus U39 ret @vs s
gz graerd! ufsh:- ofi W& ASI IE PHG fsows fiw PHG yatn aua safeea ASI gofies fiw
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.LF.-1 (orel. e Rz.-1)
908/ 3 My WeTe Jelt T € g 9et #t 3 wal SCT wovaeiy fiw 657/ma % ffq U3e aag
2091 = 2-7-2025 w3 T fosudt eaums @8 widoaus U39 it s fus sge au3 fus
gore o 9@ 2 uao' 589 98,099,102 e 3¢t swies widifaa reft 9 Gy Was newa/aas 78
fsam ar wetfsar Qu vas, wg 7I3 fegmar Unme g ffdh ot fam 3 QU s wERa/ads w8 fsam
@ weifaa Gy Was °8 Ga3 vaynz € mra 3 awft U39 599416-18/MINING firdt 21-6-2025
WASE! a9l BEl auR feam w3 Uaes »end /i maeus wiioe fas guada & Sxibar ardenm)
fras =& s 3¢ feyst vouyma €8 wffog us mHE U3T 559 416-18/MINING fift 21-6-2025
i E2r2e anften, marddt argeel Bl il U@ w9 2091 it 2-7-2025 Wy wene g 50 @
s 2 odft 3q g T aEmA Qa3 sudt Uze mis foudt vouws sa9 92fewHl we Bam
Ardt 02-7-2025 3 W »EWd €7 3918 T8 niud veId & vag 3 erugt 35 fsfunr famr f3 1/1C PP
N./NGL FOr N/Action # vt 9 It o 1A% 3= T S| Agz™ fHw I/C PP Naya NGL @5 €33
audl U39 ANZ TaUH3 3 iy TAYET 35 HE S| 3 Hag aod 32 3t aaedh &g fofiomn 3 a3
&l re @73 U UIa AR weymz 3 @feyr faml Qud3 INSP 33 s Wy wewe e w9 3
I/C PP Naya NGL #a ofirs It Touma @93 sudl u3a vignd o873 fowaw 3 oo ifrost o
g fifenr fa Tgs wigwre araeel wive 99 foedt w21 €93 et U3e 3 vouws @ wws 3
FIER3 79 21 (1) 4 (1) wetfsa w3 fhaasa wae 1957 o I uf e 3 439 /it Tauws
Tare ofed! Wdew w3 fugre a 2% €9 enft U3d vaee ow ol fUs 3oe shdis v g B
mw@wW%MPHGmmﬂwmmeaﬁmmﬂ
w1E @3 W FedB IH JUAAT 3 wENTs I 3 fegary et wrE we S| AiE PHG watn @ 3
=orfewg AS| gafveg ffw 908/mma ¢ o mevdt It moadt S89 PB 12Y-2731 ¥ ITTE HaT A
T ¥ Jor TiRdfi-ves B8 AS| 9t a0 sas ' aqw WH-03.07.20255 dos-dt o
SIBAT 3:15PM "HIS 0T UT WeleH' @3 o 7o wa fusre oy 92 §ag anft U3d Haee o el
Uz gm7e 3finlts o wer sars fisr qusae ® ¥od gfvAed q9 /g o3 famr ft & ot uzs
Haws 5 wtifearas @ yodl a9 B¥t MHC & qofes it adftifvsaran geas o gused &
Tt €5 R fegara fet w oft 3 lswes FIR's fewrar Mfmae mive w3 weras Tt =
ﬁ?ﬁ’g@:ﬁmu@ﬁwwmaﬁlwmmﬂmuﬁmﬁmPHG fsous fw 2

99 3T fawe AS| Hes &% 662/R ¥3 Har & A3 famnisift guz 99 17 fyt 03.07.2025 AT:
-5:20 PM.3va™Hw 5727 5915|
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N.C.R.B (%&.5t . »ra.4)
L.I.F.-l (WET.H’ET.*??.-I]

Altachment to item 7 of First Information Report (w5 nua fadae @ we 7 Wewsa):
Physical features, deformities and other details of the suspect/accused: ( If known / seen )
(wet waan € ndtaw fedwar, feara w3 39 2aen: (Faa erfae/fmn famr ))

| S.No. | Sex [DatelYear of Birth Build | Height

Complexion Identification Mark{ﬂ.]
(st ) | (&) [ (wan hfimvs) [[HETEE}_ (cms.) (d@) _ (w=fy
1 2 l 3 4 5 6 T
' Male ‘ Poxpltied: NO |
Deformilies! Teeth | Hair | Eyes " Habit(s) Dress Habit(s)
Peculiarities (%) (35) (nit) {»rear) (ufgarem)
__ (feaa | Peitia) | . a4
8 S - ) S | e e T e N 13 il
! 1
Language 1 I Place Of(& m} Others
IDialect  'Byrn Mark|Leucoderma| Mole Scar Tattoo {39)
(BB (m3 3@ = (Nedm) | (@E) | (aww) (IR 30 &)
| famms) o . A I _
14 15 16 17 18 19 20
| -

These fields will be entered only if complainant/informant gives any one or more parliculars about the

suspect/accused. (frg 239 3¢ von 13 w=d 79 Mrafeszes / gesaes A / ysan @ w3 39 MR
T readt feer 3 |)
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N.C.R.B (.7t.nra.H)
LLF.-1 (s nedl iz -1)

13.Action taken:Since the above information reveals commission of offence(s) u/s as mentioned at
Item No. 2.

(o=t : hdaz wrzadt as 3 ¥ae 3 12 vy @95 v 3dta N 72 . f oo o @ Ffaz J):
(1)Registered the case and took up the

or
investigation (@7 eam &3 fanr w3 vmas 5 3 (w)
fenr):
{(2)Directed (Name of 1.0.): MADAN LAL Rank  AS| (Assistant Sub-Inspector)
(3= mifgardt o 3 ): (wrae):
No(&): 662/R to take up the Investigation (& afa »oy ym B= = fsaan fia farmr) or{w?

{3)Refused investigation due to (faw aras wad feaarg 37y :

or {71}
(4)Transferred to P.S. District
(are): (Pagm):

on point of jurisdiction (Fedw) aaz) .
F.L.LR.read over to the complainant/informant,admitied to be correclly recorded and a copy given

to the complainant/informant free of cosl, (frafegaaamuarags & Yl ug & wenht et mt waw
afewr WTann w3 K a0 wes Marfegaas g dtad |)

R.O.A.C.(wa.G .2 1)

14.Signature/Thumb Impression of the complainant /

informant (frafezagaynasaas @ ongng ¢ wag g
fams);

15.Date and time of dispatch to the court
(mE3 e In 7o ot adla w3 AHT):

Signature of Officer in charge, Polica
Station

(W mEnE gra © an3Ta)

Name{&™); ROHIT SHARMA,
Rank {wgwer):| (Inspector)
No(m.): T/RR



